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guidelines exist in the form of university ordinance in 
their application to ‘minority institutions’ which are subject 
to the pronouncements of the Hon’ble Supreme Court- 
under Article 30(1) of the Constitution of India.

Relation with Namibia

2335. SHRIMATI VASUNDHARA RAJE : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether Government have a proposal to improve 
its relation with Namibia;

(b) if so, the steps taken by both the countries in 
this regard;

(c) whether Government of Namibia has sought 
Indian assistance for technical and industrial 
development in that country; and

(d) if so, the details thereof?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI I.K. 

GUJRAL) : (a) to (d) Government is committed to further 
developing and building upon its traditionally close and 
friendly relations with Namibia in a genuine spirit of 
South-South cooperation. During the visit to India of the 
President of Namibia, Dr. Sam Nujoma, on February 
13-18 1997, a Convention was concluded between the 
two countries on Avoidance of Double Taxation and 
Prevention of Fiscal Evasion with respect to Taxes on 
Income and Capital Gains. Namibia has expressed 
interest in Indian assistance in the development of 
drought resistant agriculture, and in the continuing 
development of its human resources. The President of 
Namibia also invited Indian businessmen to explore 
business opportunities in Namibia.

Passport Offices

2336. SHRI CHAMAN LAL GUPTA : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) the number of pending cases in Passport Offices 
in issuance of passport at end of year 1996 and the 
reasons therefor;

(b) the time since when the passport office at 
Jammu has started its function indicating number of 
pending cases at end of January, 1997;

(c) the number of cases detected about issuing of 
fake passports in each State; and

(d) the action taken by the Government in this 
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI I.K. 
GUJRAL) : (a) A tabular statement is enclosed. The 
reasons for pendency is issue of passports are normally, 
receipt of negative or incomplete reports from concerned 
police authorities, discrepancies in documents submitted 
by the applicants particularly in respect of applications 
received by post, lack of response from applicants who 
are asked to submit additional documents.

(b) The Passport Office at Jammu started func^oning 
with effect from 31.3.1994. At the end of January, 1997, 
12978 applications were pending.

(c) No case of fake passports has been reported 
from any state to the Ministry during the last year.

(d) Does not arise.

Statement

S.No. Office Total Pendency

1. Ahmedabad 16049
2. Bangalore 6600
3. Bareilly 5497
4. Bhopal 3185
5. Bhubaneshwar 3725
6. Bombay 13217
7. Calcutta 11578
8. Chandigarh 10923
9. Cochin 7914

10. Delhi 19455
11. Goa 713
12. Guwahat. 3128
13. Hyderabad 30156
14. Jaipur 8600
15. Jalandhar 11069
16. Kozhikode 22368
17. Lucknow 24311
18. Madras 18233
19. Nagpur 1457
20. Patna 9245
21. Trichy 22769
22. Trivandrum 11590
23. Jammu 13131

274913

Expulsion of Diplomats

2337. SHRI KAMESHWAR PASWAN : Will the 
Minister of EXTERNAL AFFAIRS be pleased to state :

(a) whether the United States of America has 
recently expelled two Indian diplomats;

(b) if so, the details thereof and the reasons therefor;
(c) whether India has registered its strong protest to 

U.S.A. in this regard;
(d) if so, the details thereof; and
(e) if not. the reasons therefor?



139 Written Answers MARCH 10, 1997 to Questions 140

THE MINISTER OF EXTERNAL AFFAIRS (SHRI I.K. 
GUJRAL) : (a) and (b) The US authorities have 
requested withdrawal of two Indian diplomats stationed 
in the United States, for activities allegedly incompatible 
with their consular status. This followed the Indian 
Government’s decision asking for withdrawal of 
concerned US diplomats based in New Delhi following 
reports of their unauthorized contacts with a Home 
Ministry official.

(c) and (d) Government have deeply regretted this 
decision of the US authorities. The Indian diplomats 
concerned were discharging their normal 
responsibilities as consular officers. Government have 
categorically rejected any implication to the contrary.

(e) Does not arise.

Indo-Pak Relations

2338. DR. KRUPASINDHU BHOI : Will the Minister 
of EXTERNAL AFFAIRS be pleased to state :

(a) whether Government have a proposal to improve 
Indo-Pak relations;

(b) whether some countries have offered their 
services to medicate between both the countries;

(c) if so, the details thereof; and
(d) the reaction of the Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI l,K. 
GUJRAL) : (a) Government are committed to establishing 
a relationship of trust, friendship and cooperation with 
Pakistan. To this end, Government are willing to 
have wide ranging and comprehensive talks, at 
appropriate level, with Pakistan on all issues of mutual 
concern.

(b) to (d) Government are aware that some countries 
have offered to facilitate dialogue between India and 
Pakistan, if both the countries so desire. It is, however, 
India’s consistent policy that all issues between 
India and Pakistan should be resolved bilaterally 
within the framework of the Simla Agreement. 
Government’s consistent to the principle of bilateralism 
in relationship with Pakistan rules out any third party 
intervention.

Pre-Matrlc Scholarships

2339. SHRI K. PRADHANI : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state :

(a) whether the Government have made any 
evaluation on the implementation of centrally sponsored 
scheme to provide pre-matric scholarships for the 
children of those engaged in uncleaned occupation;

(b) if so, the details of the deficiencies found in the 
implementation of the above scheme; and

(c) the remedial measures proposed by the 
Government to remove these bottlenecks and improve 
the effectiveness of the said scheme?

THE M INISTER OF HUMAN RESOURCE  
DEVELOPMENT (SHRI S.R. BOMMAI) : (a) and (b) 
Research studies by independent research agencies 
on sample basis have been conducted in selected areas 
of Rajasthan, Madhya Pradesh, Maharashtra and Bihar 
on implementation of the Centrally Sponsored Scheme 
of Pre-matric Scholarship to the children of those 
engaged in unclean occupations during Eight Five Year 
Plan period. The studies while covering functional 
aspects have recommended removal of certain  
deficiencies like removal of income ceiling as most of 
families engaged in unclean occupations have low 
income; timely disbursement of full scholarship; publicity 
of the Scheme to bring awareness in the community 
and activating the operational level of the directorate at 
the State level to reach out the community directly and 
if, necessary, restructure its organisation to be more 
effective and efficient.

(c) The income ceiling under the scheme has been 
totally removed with effect from 25.2.1994. The State 
Governments/Union Territory Administrations have been 
requested to take appropriate steps to ensure timely 
payment of scholarship to eligible students. It has also 
been emphasised that since the scheme is an important 
supportive instrument towards elimination of scavenging 
to which highest priority has been given, therefore, they 
are requested to ensure effective implementation of the 
scheme. The regulations governing the scheme also 
suggest that the State Governments/Union Territories to 
timely announce the scheme by giving advertisement in 
the leading language newspapers, local dailies and by 
using other suitable publicity media.

[Translation]

Foreign Tour for Treatment

2340. SHRI LALIT ORAON : Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state :

(a) the number of Union Ministers, former Ministers, 
Members of Parliament, Governors and Ministers of the 
State Governments who undertook foreign tours for 
treatment of various diseases during the last year;

(b) whether funds were released from the exchequer 
for such treatments;

(c) if so, the amount of funds released; and

(d) whether the facility of treatment of such diseases 
is not available in the country for which the foreign 
tours were undertaken?


